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CENTRAL ADMINISTRATIVE TRIBUNAL 

GIJHAT I BENCH : GU,JAHAT L5 

O.A. No.27oJ,8 

Date of decision 12.2.99 

15 Ors. 	PETITIONER(S) 

Mr.Amed 	
ADVATE FOR THE 

PETITIONER(S) 

VERSUS - 

Union odia&Or s. 	 RESPONDENT(S) 

Mr. A.Deb Roy, Sr. C.G.S.C.. 	 ADVTE FOR THE 

RESPONDENT(S) 

THE HOIBLE MR. JUSTICE D.N.BARUAH, VICE-CHAIRMAN. 

THE I-  ONBLE 

I. VJhether Reporters of local papers may be allowed 
to see the Judgement? 

To be referred to the Reporter or not? 
I ' 

Whether their Lordships wish to see the fair 
copy of the Judgement? 

Whether the Judgement is to be circulated to 
the other Benches? 

Judgement delivered by Hori'ble Vice-Chairman. 

-. 	

'S 
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• 	 CENTRAL ADMINISTRATIVE TRIBUNAL 	
, 

GUWAHATI BENCH 

• 	. 	Original Application No. 275 of .1998. 

Hôn'ble Mr. Justice D.N.Baruah, Vice-Chairman. 

Shri Bal Bahadur Sharma & 15 Ors.. 
Working as labourer in the  
office of the. Officer Commanding, 
302 ASC(Suppiy), Type-A, 
57 MountaIn Division, 
C/o 99 APO. 	.. . 	 Applicants 

By Advocate Mr. A.Ahmed. . 

• 	-versus- 	 •. 

Th.e Union of India, • 
represened by the Secretary to 
the Govt.of India, 
Defence Department, 
New Delhi. . • 

	

• 	 / 	 • 	 • 

The Officer Commanding, 
302 A.S.C.(Supply), Type-A, 
57 Mountain Division, 
C/o 99 APO 	 . 	Respondents 

By Advocate Mr. A.DébRoy, learned Sr. C.G.S.C. 

ORDER 

BARUAHJ.(.V.C.). 	. • 	 • 

This ap. 	a.tiorr: has been filed by the 

applicants seeking 	certain directiOns to the 

.respondents for payment of Field ServIce Concessions. 

The facts are : 	 . 	 • 

All the applicants are Group .'D' eftp&é 	. 

serving under the Defence Department since long, time. 

They are now poted in Manipur. The applicants state .• 

that Central Government by various circulars ' gave 

directions that the Civilian Employees serving under 

the Dêfeice cDepfl Lent inra . Eegoni .inlidafl 	àië eii1ble for 

certain benefits for taking risk of their life. They 

further staten that as per various Government . . 

circulars 	and •Office • Memorandum 	t h e 	Civilian 

Employees are entitled to get the benefit of Field 
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Service Concession The Governmentof Intha s letter No 
372/AG/pS 

3(a) /D(Pay)/Servjc8 dated 13 1.1994, the applicants 

being Civilian Eniployees under the Defence Department 

s and at present posted in Manipur ,  are entitled to the 

• benefit of Field Service Concession. In spite of 

repeated requests and demands, the respondents have 

refused to give the said benefit to the applicants. 

Hence the present application. 

2. 	H .eardNAAhmEdf7 learned counsel appearing on 

behalf of the applicants and Mr. A.Deb Roy., learned 

Sr. C.G.S.C. Learned counsel for the applicants 

• 	 submits that the. present case:) &is: covered by• the 

decision of this Tribunaj nairely Jthe orderpasseo. -  in 0 A 

Nos. 124 & 125 of 1995 dated 24.8.1995. By the said 

order thi Tribunal directed th respondents to give 

the benefit of Field Servjce Concessions to c.the 

applicants of the above two Original Applications. 

The present applicant are also similarly situated 

andso they are also entitled to the said benefit. 

Leaned counsel for the applicants further submits 

that in spite, of repeated requests and demands 

respondents have till now denied such benefit to the 

present apljcants.. Thjsi is not only arbitrary,an 

discriminatory but also un]eiasonbU and unfair.. Mr. 

DbRoy 1eaned •Sr. C..S.C. very fairly concedes 	- 

that this Tribunal in similar facts and circijmstances 

• 	of the case dir'ected the authority to give such 

benefit to those applicants and Mr.. Deb Roy also 

• 	confirms that the present case is covered by the said 

order. • 	• 	 • 	. 	 . 

• 	 • 



3., 	. 	On haring . the coune1 for the patties\.',. 

and. on perusal •  of the records I am. of the opinion 

thatthepresent -caseis covered by the decision of this 

:Trjbuna.l passed. in O.A.No 1. 124/95 and 5/.95 1.  and 

the.±'ef ore 	the ..esp.óñdents. 	ài'e 	dir'etd... 	to 

pay Field. Service'Conáessjon tothe present applicants. 

This must be done, as early as possible' at any 'rate 

within a period of 3 (three) months from the ' date 	' 

ofrécei'pt of this order.  

. ' 	With the above directions, the application 

'is disposed of.  

 Considering the facts and circumstances 

of the case, I however, make no order as to costs. 	. 

(D.N.BARUAH) 	. '. 

Vice-Chajrthan 
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